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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH,
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HON'BLE SHRI P.C. JAIN, MEMBER (A),
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For the Applicant e SHRI G.D. BHANDARI .
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JUDGCGEMENT

(DELIVERED BY MHON'BLE SHRT J.P. SHARMA, MEMBER (3).)

The applicant was - serving as  Guard in  Morthern
Railway and on being madical 1y :ihﬁ*,ém(:j.bﬂ:.ﬁvxi from the post of
Guard Grade-8 he was retired on 24, 10.00. The applicant
requested by the application dated 4.12.90 for the appointment
of his son  on ex\r;msmicma‘f__@ ground.  The applicant, in  thig
aoplication, hag prayed  for the grant of reliefs that the
Pésw:io.n, Gratuity, [Leave Encashment. and ather  retirement
benefits be paid  to him without further delav. gy rther, o
1ssue directions to the respondents to issue order forthwith

for the amplovment  of his son on COMpAassionate gromd on  a

Class~III post and to regularise the quarter also in his Fréme
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: The resmoncent o contested the amlication O 8 rmba

of grounds . During t,h& pendency of thisg angl icati()n, t’h@"

Cxxrmxax:;sﬁsioxxat.@ Aol ntmernt has boen iver, instead rﬂz his son
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to the daughter of the applicant Km. Sunita Madan; The
respondents  also in the reply have stated that the applicant
has been paid  all rat:i remant. benefits except Gratuity, which
has been withheld for non-vacation of the guarter.. The amount
of Gratuity has been calculated and it comes to  Rs.51,1680/~,
wk'u:i;::h will be relessed immediately on vacation of the guarter
bf the applicant. This has been withheld in terms of the
Railway Board's letter No. 720-E/XxVi-Pension dated 4.6.87
(P8 No. 8045). Though, at  the time when the oounter was
f:i.‘md, the respondents have taken the stand that  the
‘appointment. of the applicant’s son is pending with the
Competant. Authority and will be decided in accordance with the
pravisions of the departmental rules.

-8 We have heard the leamed counsel for the parties at
length and have gone through the records of the case. The
only relief pressed by the learmad counsel for the appl icant

regarding reqularisation of the uarter in favour of th

he
daughter, who has since been ogiven compassionate  appolintment
in DRM Office. An apnlic . o

ation to this effect has already been

moved before the DR by km. Sunita Madan on 2107499
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i) The respondents  are di rected | to consider  the

application of the applicant's daughter Km. aunita Madan for

J

regularisation/  allotment of eligible type of quarter and

parmissible the same quér"t@r Ny, 199/8~1, Basant Lane.

in view of the above facts and  circumstances. the
are left

part;iam[g.o bear their own costs.
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